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M.A.: 135/96 |

Counsel for the applicant : None (Shri p.C.Priyadarshi,
applicant in person)

Counsel for the respondents : Shri J.N.Pandey.

Heard shri p.C,Priyadarshi, applicant in
person and shri J.N.Pandey, learned Sr, Standing Counsel
for the respondents. shri Priyadarshi_Dbrought to my
notice the orders passed on 06.05.1996 wherein respondents
were directed to ensure that the applicant is not kent
under continued suspension for anunspecified period and
he must be paid subsistence allowance and other outstanding
dues timely and regularly. It was further directed that
the respondert s shall also consider the case of the app-

e

licant's transfer of Hgr. during the vneriod ofsx susrension
from Ranchi to pratna if that does not hamper the orogress
~of the CBI's investigation . The applicant brought to my
notice that in spite of the clear direction of the Court,
his suSpension has not been revokéd so far nor his request
for transfer of Hgr. has been considered. |

. A copy of this M,A. may be given to the
learned counsel for the respondents and respondents are

directed to file reply thereon within three weeks,

3. Let thisM.A. be fixed for hearing on 20.08.1996.

we

(N, K.Verma
Member (A)

MA-135 /96

in person

Counsel for the respondentS..Mr: J.N.Pandey,
Sr.S.C.

Heard. Orders Pronounced in open Céurt
on dictation rejecting the M.A. Order in a sSeparate

sheetk | | : \) L’( (L-f

( N.K.Vama )
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None for the applicant. *
Counsel for the resporidents : Shri R:K.Choubey. ‘
s ’ ‘shri R .K.Choubey, ‘learned counSel for the
. reslpo'nd'eri’ts states that the c0py of the CCPA has not
';}:'" e, L4 K .. e
peen .served on ’him- ’I‘he mat-ter is: fad:Journed to- 11 OJ\.1996'
o w1th a dlrectlon ‘that the metltioner shall serve ‘a copy.
”', ' . iy ﬂl.Y vy '--3_ o ~ . ‘
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notlce on the respondents dasti.

’(K Do Saha)

Member (A) o Vice-chairman

CCPA -~ 52/96
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.Shrl M N P Slnha, the 00unsel for the- appllcant.

-

5hr1 J.N, Panday, Sr. Standing Counsel for the

e

respondents,
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Heard learﬂgg counsel for the applicadnt, andAhds
aﬁq&ﬁéﬁgs)(tbe only grievance of the applicant is that

h?‘; epie %éntatlon with reoard to change of head quarters

has not been considered in accordance with the order dt. 6th
May, 96

passed by Hon'ble Shr1 N.K. Verma, Member (a).

. oot e
2. It i will be proper in. this case to call upon “the

G/Ps to file their reply only on this %9n. Reply
oo :
should ba Flled ulthln six weeks. List this case on 5.11.96.
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The learned counsel for the anpllcant undertakes to sservse
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(V.N. Mehrotra)
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5.11.96

Counsel for the gpplicant,.Shri M MePo$§

Counsel

spplicant,

Nember(g)

Counsel for the appllCcnt

Counsel for the re5pondents 't Mr.J. N, Pandey.

Y ¢

for the

On the fequésﬁlbf leaihed cbunsel for

matter is éﬁfbufﬁéd7£e 641
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e oppoeite party;..None..
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96,

_{V.N.Mmehrotra)
- "Vice=Chairman
i
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: Mr. M. M. P, Slnhcz

The 1ecrn@d counsel for biee LeSpondents

prcys for further tlme to flle reply in the. 1ight

of the order dated 11 9.1996. Allowed three week s
uf"

time. Llst the mptter on 16.12 19°6 for
A —7
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Member (A)

Shri J.N.Pandey,

{D.PurKayastha)

Memper {(J)

List th

on contempt.

hcjounned to
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hesd r:mgf :
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( V.N|, Mehrotra -)
Vice-Chairman

Sr, Standing counsel for

31.01.1997 for hpari

ring on CCPa.
,:§Ei> )

_{K.D I Ssha)}—
Memper{A)

e/

(v jkvahLotra)

vige-Chairman

< case on =8 12,03.1997 fo9or h

the r:=spondents.
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List on 15.05,1997 for hearing on Cdntempt.
S
A

(Vv .N.Mehrotra)
V ice.Cha irmén

i

13/15,05, 97

List on 01.68.1997 for hearing on contemnf

\&' oNnMethtra )

vice-Chairmman
14/ 1.8.97

List on 22.9.97 for hearing on contempt.

{ V.N.Mehrotra )

SK$S Vice~Chairmang
15/22,.09,97 Since Bench is not available today, case is
adjourned. to 25,11,1997 for hearing on contempt.VM/@Z
’ >
(V.¥.Srivastava)
Dy. Re gistrar

SKJ

le/25, 11. 97 Shri MeM.P.Sinha, counsel for the applicant,
Shri J.N.Pandey, SSC for the respondents,
The learned oounsel for the x® applicant states
‘that the authorities concerned have complied with the
orxder dated 6th May, 1996, passed by this Bench.

Considering the statement of the learned counsel
for the applicant, we are of the view that it is not
necessary to proceed further with the CCPA. In the
circumstances, the proceedings are hereby dropped.

' Notices issued to the respondents are discharged.

he CCPA is disposed of accordinglye.
(V.No.Mehrotra)

(s.Das Gupta)
Vice-Chairman

Member (A)



